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CONSTITUTION (TWENTY-THIRD

AMENDMENT) BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI MUTHYAL RAOQ); I
beg to move for leave to introduce
a Bill further to amend the Consti-
tution of India.

MR. CHAIRMAN: Motion moved:

“That leave be granted to
introduce a  Bill further to
amend the Constitution of India”.

SHRI SHIVA CHANDRA
Tose—

JHA

MR. CHAIRMAN: I remember the
Hon. Speaker having told Shri Shiva
Chandra Jha that on every Bill he
wants to oppose it at the introduction
stage. Normally, when a Bill is in-
troduced from any side, whether it
is a private Member's Bill or it is a
Government Bill, the introduetion is
never opposed. But if the hon, Mem-
ber is opposed to the very principle
of the Bill, then he can speak for
five minutes.

SHRI A. S. SAIGAL (Bilaspur):
He is making it a habit to oppose
the introduction of every Bill. This
is not correct.

SHRI S. M. BANERJEE (Kanpur):
Yesterday, when the-Hon, Speaker
said that te Shri Shiva Chandra Jha,
the hon. Members of the Opposition
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sajg that any Member in the House
had a right to oppose a Bill at the
introduction stage. I would submit
that the Member's wisdom should not
be judged by the Speaker. After all,
we are all wise people here when we
oppose a Bill either from this side
or that side. Supposing a Bill is
introduced from the centre, then what
will happen?

ot fora g @1 (wgaY) : wwmefa
oft, 7 wfaam 71 23 af g9 fadgs
guTe ATy 9w e o g R
T § UF gagrAs "It § e
[T T@AT AEA § | T H B
yeoew 2, foat Aaw gg 2 A
wAr-fas gt arar & | wfagw F ara
110 %1 3@, 3% I947T ()& (TF)
& AT FA et wve § S 447 faan
STaT 2, 9g wA-faw g ser g | ag
fam, w1 & @H @ F4 g, Al
TG AT | A F W
F foo gfqam & g 117 971 98,
|y faar g-

“A Bill or amendment making
provision for any of the matters
specified in sub-clauses (a) to
(f) of clause (1) of article 110
shall not be introduced or moved
except on the recommendation of
the President and a Bill making
such provision shall not be intro-
duced in the Counci] of States.”.
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“Nothing in this article or in
clause (2) of article 29 shall pre-
vent the State from making any
special provision for the advance-

ment of any socially and educa-
tionally backward classes of citi-

AUGUST 21, 1969

Bill Introduced 268

zens or for the Scheduled Castes
and the Scheduled Tribes.”.
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THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GO-
VINDA MENON): Regarding Shri
Shiva Chandra Jha's objection, this
is not a money Bill. The recom-
mendation of the President under
article 117 (3) has been obtained and
circulated. Shri Shiva Chandra Jha
took objection to the absence of the

recommendation, but the recom-
mendation js there.
Regarding Shri Madhu Limaye’s

objection, the Anglo-Indian commu-
nity has been given the right of hav-
ing certain seats reserved for them
to be filled by nomination. Even in
the Constitution itself article 331 says:

“Not withstanding anything in
article 81, the President may, if
he is of opinion that the Anglo-
Indian community is not ade-
quately represented in the House
of the People, nominate not more
than two members of that com-
munity to the House of the Peo-
ple.”.
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Initially this was for a period of ten
years. It has been extended by an-
other ten years, and the object of the
present Bill is to give a further ex-

tension of a period of ten years. It
already exists in the Constitution . . .
SHRI MADHU LIMAYE: So
what?
SHRI GOVINDA MENON: 1If this

is opposed to any of the Fundamen-
tal Rights guaranteed by the Cons-
titution, I do concede that the law
will be invalid, but it is not opposed
to any of the Fundamental Rights
guaranteed by the Constitution

SHRI MADHU LIMAYE: Article
14,

SHRI GOVINDA MENON: Arti-
cle 14 is not the only Fundamental
Right. There are others also like
articles 15 and 16

SHRI MADHU LIMAYE: Yes; 1
read out.

SHRI GOVINDA MENON:... and
nothing done in order to protect spe-
cial classes of people will go against
the Fundamental Rights of the peo-
ple.

st we foed : & ST wmEA
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SHRI GOVINDA MENON: Whe-
ther this protection should be ex-
tended to Anglo-Indian community or
not is a matter of opinion; it is not
a matter of law and nor is it a mat-
ter of Constitution.

SHRI MADHU LIMAYE: The
question is: are they educationally
and socially backward?

SHRI KANWAR LAL GUPTA
(Delhi Sadar): What ig your opi-
nion?

SHRI GOVINDA MENON: In

1949 when the Constitution was en-
acted, the Constituent Assembly was
of the opinion that the Anglo-Indian
community should be given two seats
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by nomination in the Lok  Sabha.
That was the opinion of the Constitu-
ent Assembly. Ten years later, the
Government of India formed the same
opinion and extended it further. Now
it is the opinion of the Government
of India and, I hope, of this Parlia-
ment that the Anglo-Indian com-
munity deserve to get this reser-
vation for a further period of ten
years, That is why the Bil] is here,
This is not a matter which can be
tested by abstract principles contain-
ed in any of the articles in Part
ITII of the Constitution. It is a ques-
tion of opinion and fact. The Gov-
ernment’s opinion, after due delibe-
ration and investigation, is that the
Anglo-Indian community, because of
its peculiar position in India, deser-
ves to have this reservation for a
further period of ten years.

SHRI A, 5. SAIGAL: He should
describe as to what he found in the
investigation.
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SHRI GOVINDA MENON: That
is why Government has brought the
Bill for extension of the period. The
Anglo-Indian community does not
consist of only Mr. Frank Anthony
and Mr. Barrow. There are thous-

ands of people who are socially back-
ward in that community.

MR. CHAIRMAN: The
is:

question

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

SHRI GOVINDA MENON: I in-
troduce the Bill.



